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Original iippljcation No. 78.8_ _QAr-3.Qil5

Jabalpur, this the 19th day of Novetnber, 2003

Hon'hle iahri H.P# Singh, Vice Ghairraan
Hon'ble Shri G. Shanthappa, Judicial Mentoer

Baldeo Prasad Dubey,

S/o Dvvarka Prasad Dubey,
aged about .years, B/Om
Village Pahari, P.O. id.raar,
P,S, Tikiri, Distt, latni. ••• .^PPlj£^-t

C3y advocate - Shri V. Tripathi)

V e r s u .s

1, Union of India,
through its Secretary,
Ministry of Defence (Defence
Productign) South Bloclc,
Nei-7 Delhi.

2, The Ghairraan, ^
Or^ance Factory Board,
10-A, Shahid Ihudiram Dose
Marg, I<blkata,

3, The General Manager,
Ordnance Factory, Khtni ̂ Respondents
Distt. latni.

ORDER (Oral)

By M.P«, Singh* Vice Ghairmari -

The applicant by filing this Original Application has

sought the relief to quash and set aside the order of the

disciplinary authority v.ated the 14th DeCerriber, 200 2

(Annexure n-l) and has sought further direction to reinstate

him with all consequaatial benefits,

2, The facts of the case^as per the applicant^ are that he

was appointed as Unsldllad labour in the Ordnance Factory,

iatni| on 15.0 3.1986, He v;as served v/ith a charge sheet

dated 26th July, 1992. An enquiry v/as held against hiau Tlie

enquiry officer held the charge proved. The disciplinary

authority passed the order dated 26th June,^ 1995, whereby

the applicant was dismissed from service. Aggrieved by this

I  liehe tiled an Original Application No. 793/1996 and the
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Tribunal vide its order dated 13th Fdsruary, 200 2 quashed

the dismissal order passed by the disciplinary authority and

the respondents were given liberty to proceed with the

enquiry from the appropriate stage. The enquiry has been

conducted further and the charges have baoi established

against the applicant. The disciplinary authority after

examining the enquiry r^ort and evidesice produced during

the course of enquiry has agreed with the finding of the
officer

enqriqg^d has passed the order of dismissal from ODvernment

Service v;ith e£fect from 14.12 . 20 0 2.

3. The applicant has filed an appeal against the order of

the disciplinary authority in January, 2003 (^iiinexure ̂ -10) .

Till nov; the appellate authority has not taken any decision

on the appeal filed by the applicant.

4. In tte circumstances v/e deem it appropriate to dispose

of this Original i^tplication at the admission stage itself

even v/ithout issuing notices to the respondents by directing

the appellate authority to decide the appeal of the applicant

by passing a detailed, speaking and reasoned oraer within a

period of two months from the date of receipt of copy of

this order .

5. accordingly, the Original iicplication stands disposed

Ojl •

Shanthap'pa) (li.P. Singh)
Judicial Menber Vice Chairman
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